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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDzRABAD BENCH

AT HYDERAEAD

kX
2
Q.A.234/2%. Dt. of Decisien : 15-02-%9.
Ch.Arjaneya Prazad Rae .. Applicant.
Vs

1. The Geperal Manager,

3rd Fleor, Rgil Nilayam,

SC Rly, Sec'oad-500 371.
2. The Divl.Rly.Manager,

Divisienal Cffice,

SC Rly, Vijayawada-520 001,

Krishna Distriect. .. Regspendents.
Counsel for the applicant : Mr.S5.Rmakrishpna Rao
Counsel for the respondsnts : Mr.D.Franmcis Paul, 5C for Rlys.

CORAM: -

THE HCN'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER (JUDL.)

L A8 X

CRDER

Heard Mr,.S.Ramakrishna Rgo, l=arped counsel
far the aeplicart amé My D.Francis Faul, learned geunsel
fer thea respondents.

2. The applicant hereinm while working as Traina
Lightine Fitter Gr-I was medically partially decategoariscé
and was offered t= the pest of Grous-D which was net

commepsurate with the services rendered by the ayelicazt.
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Hepce he seuaht retiremeat frem service w.=.f., 30-05-1%92
®ide latter No,BPR/11/II1/CS gated 7-7-1992 he was vermitted
to retire frem sarvice,
3. On acceunt of such premature retirement frem
service’the apelicant submitted repreg=ntatior to the
recspopdent autherities te censider the case of his pen
Ch.Chandra Sekhar for sppointment om cempassismate ground.
His rewresentations dmrre net considered.
4, Hence, he has filed this OA for a é&rectiom
to the recpondents to consider the case of the apelicant's
gon fer apeointmert on compascionate érouné, censequent upen
bis discharse frem service en medical greunds in any suitable
vosts cemmaensurate with the quglificatioems ef ﬁ?g his son ang
duly ésclaring the imactiem on the part of the respondents
28 arkitrary, illegal and vieolatiwe of Article 14 and 16 of
the Censtitution.
S. At the time of adémissien hearing, the learned
ceupnsel for the respepéents relied upen the decisien of the
Hon'ble -Susmreme Court ir the case of Auditer Gepersl of Irediz
sud Others Vs. G.dnanta Rajeswara Rao (reperted in 1994 (26)

ATC 580) to conrtend that compassienate greound appeintment cae

where
be provided cnly sn empleyee dies in harness and that employee
- UWM\V
in this case was ratieed on medically uartzally aecategorlsenaNﬂwk
a & his S

his case fer wsreviding compassiorate greund appalntmentﬁcannot

e considered.

6. However, the legrned counsel for the aspplicant

brought te mp netice the Railway Bearé's letter Me.E(NG)III/78/
(Boan UM p.25). Ry Gandd

RC.I/1 dated 3-2-83 wherein thcx\havc considered that om acceunt

of offering a lewer moezt teo the railway empleyee if the railway

’ e
employee re=fused te accept the caid lower poest thar the
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appoiptment for ceﬁpassionate greund te his children may be
censidered at the discretion of the competent autherity
sprovided that the employ=e had less thar 3 years eof service
pefares superannuation at the time of declaratiom is taken,
Thus centerding the learned counsel fer the applicarnt
submitted that st +the time when the apslicant retired frem
service he was aged about 52 years and had more than 3 years
of service to his credit and en the basis of the letter of
+h= Railway Beard the respondents are expected to censider
his representations,

Te Since the representationj of the applicant are
still te pe dispesed of I fesl it proper te direct them to
consider the ramsresentation of ths applicant fer providing
appeintment er compassionate @round te his sen Ch.Chandra Sekhar
in accerdance with tha guidelinss issusd by the Rgilway Board and
sond g suitable re»ly to the.applicant.
R. Hence, the feollewing directions are giveni-

(&) The R-1 shall cecsider the representations ddted
1-12-92 snd 18-12-98 of the spplicant in accordance with the
eytent rules and instructiens issued by the Railway Beard frem
time te time far censidering the case of the applicant's sen

for avpeintment on compassienate ground.

Sy &) The R-i shall cepsider those represeptatiops within
2 months frem the date of receipt of a cepy of thils order.

e, ¢) The -1 shall iptimate the spplicant threugh 2

| speaking erder his decisjen.

2. . With the above direction the OA is dispesed of

st the geémissien stage itself. Ne order as to cests.

(Registry te send a copy of the OA alere with the
judeement to R-1)
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TAT PARAMESHWXﬁTf/- ‘

MEMRBER (JUDL.)

Dated t The 15th Feb. 1999, Zﬁﬂl%;' ]
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